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CHHATTISGARH ACT
(No. 15 of 2005)

THE CHHATTISGARH KUSHABHAU THAKRE PATRAKARITA AVAM
JANSANCHAR UNIVERSITY (AMENDMENT) ACT, 2005

An Act (o éamend the Chhattisgarh Kushabhaw Thakre Patrakarita Avam
Jansanchar University Act, 2004 (No. 24 of 2004).

Be it enacted by the Chhattisgarh Legislaiure in the fifty-sixth year of the Republic of
Indiz is as follows :

1. (1}  This Act may be called Chhattisgarh Kushabhau Thakre Patrakarita Avarm
Jansanchar University (Amendment) Act, 2005. -

{2) Itextends lo the whole State of Chhattisgarh.

(3} " It shall come into forcé from the date of fts publication in the Official Gazeite.

2. "In this Act, unless the context otherwise requires —

(1) “Principal Act™ means the Chhattisgath Kushabhau Thakre. Patrakarita Avam
Jansanchar Um'versity'Acl, 2004 (No. 24 of 2004).

(ity  “Schedule" means Schedule appended to this Act.
3. Ciausc {nine) of Section 2 of the Principal Act shall be omilted.

4. For sub-sectior (1) of Section 3 of the Principal Acl, the following sub-section shall be
substitied :—

“(1}  University shall be established in the name of the Kushabhau Thakre PalraLarlm
- Avam Jansanchar Vishwavidyalaya.

The University shall bezorporate body which shall have the Kuladhipati
and mémbers of Executive couricil, academic council and all persons wha may
hereafier become such officers or members thereof so long as they continue to
hald such office or membership”.

5. For sub-section (2) of Section 10 of the Principal Act, following sub-section shall be
substituted, namely —

"The Kuladh.lpau shall be an honorary officer by virtue of h|s office and shall, when
present, preside the convocation of the University."-

6 (D) Sub-section (8) of Section 11 of the Principal Act, for words "Six menths" the
words "one year” shall be substituted.

(i)  After sub-section (8) of Seclion £l of the Prncipal Act, the following proviso
shall be added .—

"Provided (hat the Kuladhipati may, if he considers it necessary or expedient to
da so, appoint a Commikiee after consuliatior with the Stale Governmeat consis-
ting of an educationist, an administrative expert and a linaneial expart to aid
and advise the Kulpati in exercise of his powers and performance of functions”.

7. For sub-section (6} of Seclion 12 of the Principal Act, 1he following sub-section shall be
substituted -—

“In the evenl of the occurrence of any vacancy including a temporary vacancy inthe
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office of Kulpati by reison of his illness, leave, death. restgnation or otherwise Dean of
any Jaculty or the sentor mast Professor of the Uliversity teaching depmiment nomma.
ted hy the Kuladlijrati in consulenion with the State Government fov hat purpose shiat]
act as Kulpati unt.! the date on which Kulpan appoinied under sub-secton (1) or sub-
sectian (7) of Section 11, enters, as the case may be, upon his olTice :

Provided that the arrangement contemplated an this sub-section shali nol conti-
nue for a period of more than six months,

(1)  Insub-section{1)of Section 13 of the Priucipal Act. the Jollowing words shall be
omitted :—

“And shatl in the absence of the Kuladhipati preside at the mecling of the
General Council” and “meinber of general council”

(2)  Sub-scclion (9) of Section 13 of the Principal Act, the words “General Council®
shall be oimitied,

(3)  Insub-section (9) of Section 13 of the Principal Acl. for the words "six months™
the words "one year” shall be substilted,

In sub-section (1} of Scctivn 14 of the Principal Act, the words "General Council” shall
be omitted.

Clause (one) of Section 16 of the Principal Aci shall be omitted.

Scetiens 17 of lhe Principal Aci shall be omitted.

Sections I8 of the Principal Act shall be omitted.

Sections 19 of ll?c Principal Act shall be omiued.

Seclions 20 n!‘lh.c Principal Act shali be omitied.

Seciions 21 of the Principal Act shall be omitled.

(1) [n Clause (three) of sub-section (1) of Seclion 22 of the Principal Act, for wie
words "two scholars related to Journalism nominated by the Speaker” the words
"three members of the legislative assembly nominated by the speaker” shall be

substituted.

(2)  Clause (eight) of sub-section (1) of Section 22 of the Prinzipal Act. shall be
omitled.

(1) In Clause (four} of Section 23 of the Principral Act, forthe v -ds “place before
the General Council for its consideration” the words "to pass the same” shall be

substiluted.

{2)  Sub-clawse () of clause (Give) of Secuinn 23 of the Princival Act, shal] be
omitlcd.

(3}  for Clause (sevenicen) of Scction 22 of the Principal Act, the '_'o]lowiné clause
shall be substituted,—-

"a) (1} Extra wwral reaching and research.

(21 Univeesity extension activitics,

v Distance teaching.
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(b (1Y Physical uaininga.
{2) Swudenis Wallare,
{3)  Spons and Athletic activities,
(4} Social Service Schemes,
(5}  Nattonal Cadel Comps.”

In sub-section (4) of Section 24 of the Principal Act, the following sub-section shall be
substjiuted, —

"Four members shall form the quorum, out of the presence of Kulpati and one member
either [rom clause (five) or (six) of sub-section (1) shall be essenlial in the commirtee”.

For clause (b of sub-section (1) ot Section 29 of the Principal Acl, the following clause
stiail be substituled,—

“the paymenl of travel and other allowances to the members of authorities and commi-
tlees us may be prescribed.”

{1 For sub-section (2) of Seciion 30 of the Principal Act, the following sub-sectian
shall be substiluted,—

“The accounts of the Universily shall be audited atleast once it every year at
ntervals of not more than 15 months by the auditors of Lhe [,ocal Fund Audit of

the Siate.”

(2)  Forsub-section (4) of Secton 30 of (he Principal Act, the following sub-section
shali be substitwed,— . P

"A copy of the audited accounts together with the audit report shall be submitted
by the Executive Council (o the State Govemment and the same shall be laid
~on the lable of the Legislative Assembly.”

Faor sub-section (2) of section 31 of the Principal Act, the following sub-scction shall be
substituted, —

"The prepared Annual Repon shall e submitted to the Executive Council for approval.”

In Clause (four) of sub-section {1) of section 40 of the Principal Act the words "from a
panel submilted by the zcademic council of five experts icrthe subject” shall be omitied.

1 sub-section (6) of Section 42 of the Principal Act, for the words "Technical Educa-
lion/Public Relation” the words "Higher Education Department” shall be substituted.

In sub-section (1} of Section 43 ol 1he Principal Acl. lor the words and [igure "direcr thal
the provisions of Sections L1, 12, 21,24, 34, 33 and 41 shall as from the date specified in
the Notificalion (hereinafier in this section referred Lo as the appointed date} apply to the
University" the words “direct that the provisions of Sections 11.22 and 25 shall as
from the date specifted in the Notification (lwereinafier in the section referred to as
the appointed date), apply tothe University subject 10 modification specified inihe
firse Sehedule appended to this Act” shall be substiwuted.
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In chwse (one) of sub-section {21 of Section 49 of the Principal Act. Tor the words
“Sceretary Public Relation” the words "Secretary Higher Education™ shalf be suhbsg-
luted.

[n sub-section (1) ol Scetion 31 of the Principal Act, the words “The General Council”
shall be ormilied.

Sections 55 ol the Prinvipal Act shall be omited.

Sections 56 of the Principal Act - -all ke oimined.
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SCHEDULE
{See Section 43}

1. 11 Kulpati shall be appointed by the Kuladhipati in consultation with the S1ate A ppoiniment of
Govemment and may be removed by the Kuladhipati in the like - manner. Kulpail,

2. 22 {H Subject to tne con‘lml of the State Governmen! the Executive Council  Executive Coandl
shatl bz the executive body of the University and shall consist of the
following persons, namely :—

(1)  Kulpat Chairman
(2}  Principal Secretary/Sccrctary | Menmber
Public Relatians.
(3)  Principal Secretary/Secretary Membes
Finance. _
(4)  Principal Secretary/Secretary Membes
, Higher Education.
c (51  One Dean of Faculty nominated by Member
i o7 the Kuladhipati. ' ‘
"+ (6) Registrar . Secretary

(2)  The terms of all members of the Executive Council shall be co-extensive
with the period of operation of the Notification issued under Section 43.

" (3) : Three members of the Executive Council shall farm a quorur.

3. 25 :.?'_:;(l) " The Acadernic Council shall be constituted of the following members, Academic Council
| namely :—
(1)  Kulpati Chairman
(2)  Registrar ) Secretary
(3)  Two teachess of the University Mémber
Teaching Departments nominatéd
by thie Kulpati. '
(4)  An Educationist nominated by the Member
Kuladhipati.

(#}  The term of allmemberof the Academic Council shall be co-extensive
wilh the perod of operation of the notification issued under secuon 43

-
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CHHATTISGARH ACT
(No. 16 of 2019)

THE CHHATTISGARH KUSHABHAU THAKRE PATRAKARITA AVAM JANSANCHAR

1.

UNIVERSITY (AMENDMENT ) ACT, 2019

An Act to further amend the Chhattisgarh Kushabhau Thakre Patrakarita Avam
Jansanchar University Act, 2004 (No. 24 0of 2004).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic of India, as follows :-

)

@
©)

This Act may be called the Chhattisgarh Kushabhau Thakre Patrakarita Avam
Jansanchar University (Amendment) Act, 2019.

It shall extend to the whole State of Chhattisgarh.

It shall come into force from the date of its publication in the Official Gazette.

In the Chhattisgarh Kushabhau Thakre Patrakarita Avam Jansanchar University Act,
2004 (No. 24 0f 2004), in sub-section (8) of Section 11, for the words “from field of

journalism”, the punctuation and words®, a professional person of either branch from
field of journalism or mgss media, who has more than 20 years of experience at senior
level in public or private sector” shall be substituted.

For sub-section (6) Section 12 of the Principal Act, the following shall be substituted,
namely :-

“©)

In the event of occurence of any vacancy in the office of the Kulapati by
reason of his death, resignation, leave, illness or otherwise including a
temporary vacancy, the Rector and if no Rector has been appointed or if the
Rector is not available then on recommendation of the State Government, the
Dean of any faculty or the Senior most Professor of the University Teaching
Department or any Officer not below the rank of Special Secretary to the State
Government to be nominated by the Kuladhipati for that purpose shall act as
the Kulapati until the date on which Kulapati is appointed, for filling such
vacancy, under sub-section (7) of Section 11 enters or re-enters, as the case
may be, upon his office:

Provided that the arrangement contemplated in this sub-section shall
not continue for a period of more than six months.”
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